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Present ;Ibhri DG nﬁ Vohra, counsel for the

None for the respondents.

' "« The learned counsel for the

aopllcant states that he has received informatior

' frem-hls cllent/appllcant vide his D.O. letter

dated .30<11. 1990, according to which the

-~app11cant's representations about hls senlority

l;were ra-examlned by the Mlnlstry ig detail

:{ and comsequently it was decided that his senioriy

-'ﬂirecb recruits.

ﬂ,sha’l be refixed above the 1972 batch oé,

It is further stated /

otherfein that he has also been promoted to

. | Grade~TII of the IFS w.e,f. 9.8.1990, He

Efi;ihas, thexefore, written to his coungel that

';there is no point 1n processlng the matter
;;furmher." : :

h

2. . In view of the above, the .

\ learned couns°l for the appllcant does- not

press the o, A and .accordingly the same is

, U.d;sposed or as withdrawn,
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